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IN THE CEN'I'RAL ADMINISTRATIVE TRIBUN.h.L • ALLAftABAD BEN:H. 

ALLAHABAD• 
•••• 

original Application No. 1101 of 1997 

this the 16th day of April 1 2002. 

HOl~'BLE MR. JUSTICE R.P..K. TRIVEDI. V.C. 
f"ION'BLE MAJ GEN K.K. SRIVASTJ\VA, MEMBER(A) 

1. Praveen Kumar Shukla. S/o Sri Anant Ram Shukla • 

R/o Village Bichiya (.rungal TUlsi Ram Shastri Nagar. 

Gorakhpur. 

2. Pravez Ahmad, S/o sri Mohd. Anwar Ahmad. R/o 

Banglow no.7 (out house), Railway Colony. Gorakhpur. 

3. l~aj esh Chandra Pandey. s/o Adya Prnsad Pandey, 

R/o C/o L.B. Yadav. Section Engineer, Head Treatment 

Shop, N.E. Railway workshop. Gorakhpur. 

4. R.Bnjeet Yadav, S/o Rama Yadav. R/o c/o Sri Anant 

Ram Shukla. Railway Telephone Exchange , Gorakhp11 r. 

5. Surya Prakash Kanu jiya, S/o Sr1 JUng Buhadur. R/o 

Banglow no. 7 6 (out house). Railway Colony, Gorakhpur. 

6. Vijay Kumar, s/o Sri Ram Bharose. R/o Banglow no.76 

(out house) Railway Colon~, Gorakhpur. 

7. Ranjeet Singh Ratti. S/o Sri Gyan Chand • R/o C/o 

sri Mant Ram Shukla Railway Telephone F..xchange. 

Gorakhpur. 

a. RavindVnra Nath 'fewari, s/o Sri Hem Narayan Tewari. 

R/o c/o sri Hem :iaroynn Tewari, Timf> c lerk, Time 

office, N. E.R. Horkshop. Gora1:l"\p•.i r. 

9 . 1-1ohd. shakeel, s/o :1ohd Ibrahim, R/o C/-:> Mohd. Ibrahim 

J.E. Second ~·til). wright Shop. [,J. E.R. workshop, 

Cornkhpur. 
( 

10. 11• . .,adesh Ktt"llar, s/o : r i ~-..m Snehi. H/o c/o Sri Ham 

s n ehi. o. s. EME office. llER, Gorakhp11r. 

12. Ashok Kumar verma. s/o nri Haclhn Kishan Verma, 

' I 

I 

R/o c/o Sri nnm snehi o. s. CMI office , N. E. R •• 

Gor.ikhpur • 
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l 2, Cha ndrake shwar. Sharmil , S/o Sr i (:yan Cli <:i nd Sharma , 

R/o C/o Sri Hem Naray.:in Tiwari, Time Office, f.J. E. R. 

workshop, Gorakhpur . 

13. Ramal<ant Ya dav, s/o Sri L.B. Yadav, R/o <: /o L. 8. 

yadav, Section Engineer, Head Treatment Shop, r-I. E. R., 

workshop, Gorakhpur. 

14. Ashok Kumar, s/o Sri Dharm Raj Sharma, R/o c/o 

sri Anant Ram Shukla, Telephon e F.Xchan~e, Railway 

colony, Gorakhpur . 

Applica nts . 

By Advocate : sri s.K. om 

With 

original Application ~. 511 of 2001 

1. Mohd. Anwar, s/o Late Mohd Asghar, R/o 294 sahaswani 

Tola purana Shahar P.O. Shamatganj , 9areilly. 

2. Nauneet Singh , S/o sri Pr~. tap Singh Rhatnagar, 

R/o Malakpur Bajaria, District Bareilly . 

3. YOgesh Kumar Rastogi, s/o Sri K.P. Ra nlogi, R/o 

39 Nawab Ka Thera Bhoor, Bareilly. 

4. Girja Shanker, S/o Sri Bahulal, R/o T~-86/R Hospital 

Colony, Iz~tnagar, Bareilly. 

S. Ajai Singh Raghuuanshi, s/o Sri Devi Singh, P./o 

Kalibari 19 Shahdra , Bareilly. 

6. swaroop Dutta s/o sri A.K. out ta, c~1 0 Ektanagar 

Rajendra Nagar , Bareilly. 

7. Janendra Prakash Gautam, s/o Sri Ram aukar , R/o 

Defence COlony, P.O. Izatnagar, Bareilly. 

B. Br;:ijeah Kumar, S/o 5ri Ramjilal Nimesh • R/o A/61 

Rajendra Nngar i\Vas Vika s Colony, P . ' • .!.;.tn \gar , 
f 

Bar eilly. 

9. Ashwani Kuma r nharti, s/o Sri Ram pr: 1 , 1, R/o 

Ra1nn.:ignr colony Rl)tld NO . I. P.o. I Z .t • 1 I ra r, Dn r e illy. 

10 0 Sanjeev urao, S/o Sri Shukra Hl"<lO, r:/~ 'ha ndra 
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rndwur. st.ation Colony. :rzntn<19ar. Bareilly. 

11. Shailc ndra Kumnr. S/o Sr.i Mehendra Kumar. R/o CT-11/19 

Tel ephone Colony, Shestri Nagar . Ba r eilly. 

12. Nagendra Mohan , s/o Sri Mohan Rnm Partapur Chaurlhary 

Dehind centr? l school Rond ~. 7. rzatnngar. eare illy. 

13. Anurag fihukla . S/o ~ri f.t. s . Shukla. R/o 1!:/Block 

Rajendra l'k"\Qar. P.O. I zatnngar, Bareill~l • 

14. Kaiser Ali Khan. s /o Sri A.A. Kh~ n , R/o pa~tapur 

<":haudhnry. I?:a tne.gar. Bar eil ly. 

15 • . 1.\nil Kumar l-Iagr a ni, S/o sri LC!< r.Jag r a ni • R/o C-13lock 

Rajcndra Nagar, I'ta~nngar, R~rPilly. 

1 6 . Ranjit Singh, s/o Sri sewa Singh, R/o santnngar 

rzatn~gar, Bar e illy. 

17. Ghnns hyam oas, s /o Srj. s .n. Gangwar, R/o Tauliya , 

C. G. Ganj, Bareilly . 

18. Ram 1.J;) r uy cin, S/o sri K. Dev, C/o Ha Kewar Chaurasia 

House uo . 07, Hoad No . 7. Izatnagar. . Bareilly. 

19- Anil Kum..,r. , S/o Sri Prem Cha ndrn. R/o Ramnaga r Colony 

Izatnagnr, ~areilly. 

20 . Meeraj Kumar, S/o Srj Hari Vilas. /\ Block Rajendra 

i.Jngar, Izatnagnr, B<1 r eilly. 

21. :•tOhd. Ishaq, S/o Sri 11UStafa Ahmad, R/o Bhojipura 

j _n front of N. E.R. station, Bareilly. 

22. Ravindra Kumar Verma, S/o sri Ra jvanshi C/o Rajendra 

11ospital colony, rzatnagar, Bareilly. 

23. Raj Kumar, S/o Sri GOpaliram. R/o .Nai Basti Hear 

Bha r epure Ki Tal Jagatpur, Bareilly. 

24. Vijay Ram, S/o Sri R.P. Saxena . C/o Sri N.c. Bisaria, 

E-40 Raj e n uranagar . Bareilly. 

I 

Applica nts. 

By Advocate : Sri sudhir Agrawa l. 

versus. 

1. union of India through t h e General Manager, N.E. R., 

Gorakhpur • 
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2. Chief Personnel Officer. N.E.R •• Gorakhpur. 

3. chief Workshop Manager. N.E.R •• Izatnagar. Bareilly. 

4. Chief workshop Manager (Personnel). N. E. R. workshop. 

Izatnagar. Bareilly. 

s. 'lhe senior Personnel Officer (Recruitment). in the 

office of General Manager (P). N.E.R •• eorakhpur • 
• 

6. 'Ihe Gneral Manager (P). U.E.R •• Gorakhpur • 

7. Parvez Ahmad. s/o Mohd Anwar Ahmad. Bunglow no. 7, 

out house, Railway Colo-ny, Gorakhour. 

Respondents. 

By Advocate t S/Sri U.N. Sharma ·& A.V. srivastava . 

0 R D E R (ORAL) 

!JUSTICE R.R.K. TRIVEPI I v.c. 

"' --" ~~ hcith the aforesaid o.As. the 

law are similar, therefore. they 

\. \ 

"' questio~of facts and 

can be dispoaed of 

conveniently by a common order against which the 

counsel for the parties h ave no obj ectio n. 

2. 'Ihe applica nts in both the o.As are t r ained 

apprentices and they had completed their training in 

different trades. on different dates una•r t.he railway 

administration. Their g rievance i& that tll ( y are not 
• 

being considered for appointmenL ··• .-..in si t. Gr(.llJP • c• & • D' 

posts . Reference has been g.1.ven t (' the ~«il11ay Board• s 

circulars dated 16.9.96 and 3,12. ~' · r ' l"'"'xure nns . 3 & 4 

respectively). It has b e en submitt • ,...ained 

apprenteice may b e considered at t'i . oi ntment 

against Group • c• Ee • D' post stri r · , · I ordri nce 

with the circulars. Sri u.tt. Sh::Jt .1 , l earned cotll\S ~ l 

' 
appearing for the respondents h < > s ubmit t. t''1 tha t both 

the o.As ma'!' be disposed of 1. 1
., illy with a •:•asonable 

c.lirection to the respondents Lo >rnply with · ' t:? circulars 

of the nail way Bo;;ird. It has '1 1 .- 1 •een sub111i tted that 
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... 
henceforth the appointmen~ agilinst casual enga~ement/ 

I 

substitute shall be made e;cclus1.vely throu9h trained 

apprent1.ces and in c~se of regular appointment, they 

shal l be consi<lered in accordance with the judgments 

of the 1ton 1 ble ~upreme court in the cases of u.r. State 
I'-· ; 

Road Transport ·--- C::orporation & Another Vs. u.P. 

Parivahan N:l.gam Shishukhs Berozgar Sangh & Others 

(1995 (1, UPABEC 320) a nd u.P. Rajya Vidyut Parishad 

Apprentice Welfare Association Vs. State of U.P. & 

others (J.T. 2000 (6) SC 227). 

3. In view of the statement made above. both the O.As 

are disposed of finally with the following directions: 

(i) 'Ihe respondents are directed to maintain a list 

of the trained apprentices according to their seniority 

in merit and batch. 
J-

(ii) 'Ihe appointmeni;l. whether casual/substitute or 

regular shall be made strictly in accordance with the 

seniority in the list so maintained. rn case any 

trained apprentice even after giving an opportunity 

does not come, then notice shal l be given to the next 

candidate. 

(iii) AS stated by Sri u.N. Sharma, counsel for the 

respondents, the appointment against casual/substitute 

shall be made exclusively through trained appr entices 

unt.1.1 the list is exhausted. 

(iv) so far as the r~ular appointments including 

regularisation are concP.rned, appointment shall be made 

s trictly in accordance w.1. th the guidelines provid~d 

by the Hon• ble supr~me Court in the aforesaid two 
t 

judgr:lents. 

(v) 'Ihe appointm~nts which have been m;ide under 

the intcrirn orders passed by thls ·rribunal, shall be 

rc-con3idcrP.d for givin~ ndjustment 

senior.tty. •·;io co:;tR. \\:\ \,.( ~ 

• 

.• 

accordin~ to th~!r 
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